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KARNATAKA LEGISLATIVE ASSEMBLY
FIFTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION

THE KARNATAKA MUNICIPALITIES (AMENDMENT) BILL, 2022
(LA Bill No. 16 of 2022)

A Bill further to amend the Karnataka Municipalities Act, 1964.

Whereas it is expedient further to amend the Karnataka Municipalities Act,

1964 (Karnataka Act 22 of 1964) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the seventy third year of

the Republic of India as follows, namely:-

1. Short title and commencement.-(1) This Act may be called the

Karnataka Municipalities (Amendment) Act, 2022.

(2) It shall be deemed to have come into force with effect from the 12t day of

August, 2021.

2. Amendment of section 387.- In the Karnataka Municipalities Act, 1964
(Karnataka Act 22 of 1964), section 387 shall be omitted.

3. Repeal and savings.-(1) The Karnataka Municipalities (Amendment)

Ordinance, 2022 (Karnataka Ordinance 03 of 2022) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the Principal Act, as amended by the said Ordinance, shall be deemed to have been

done or taken under the Principal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

The cabinet sub-committee on E-Swaththu and E-Khatha, headed by the
Honorable Minister for Law, Parliamentary Affairs and Minor Irrigation, has decided
in its meeting held on 11.05.2022, to remove the technical difficulties in obtaining
building plan sanctions in the areas which do not fall in the jurisdiction of the local
planning authorities. Section 4-K of the Karnataka Town and Country Planning Act,
1961 (Karnataka Act 11 of 1963) stipulates the regulation of development of land in
the areas other than the local planning area. In view of this, the provisions of
section 387 of the Karnataka Municipalities Act, 1964 (Karnataka Act 22 of 1964)
needs to be omitted with effect from 12.08.2021, i.e. from the date of insertion of
section 4-K in the Karnataka Town and Country Planning Act, 1961 (Karnataka
Act 11 of 1963).

Therefore it is considered necessary further to amend the Karnataka
Municipalities Act, 1964 (Karnataka Act 22 of 1964) to exempt taking approval for
building plans in rural areas from the Department of Town and Country Planning
and for matters connected therewith or incidental thereto.

As the matter was urgent and both the Houses of the State Legislature were
not in session, the Karnataka Municipalities (Amendment) Ordinance, 2022
(Karnataka Ordinance 03 of 2022) was promulgated to achieve the above object.

This Bill seeks to replace the above Ordinance.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.
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EXPLANATORY STATEMENT AS REQUIRED BY SUB-RULE (1) OF RULE 80 OF
THE RULES OF PROCEDURE AND CONDUCT OF BUSINESS IN THE
KARNATAKA LEGISLATIVE ASSEMBLY.

The cabinet sub-committee on E-Swaththu and E-Khatha, headed by the
Honorable Minister for Law, Parliamentary Affairs and Minor Irrigation, has decided
in its meeting held on 11.05.2022, to remove the technical difficulties in obtaining
building plan sanctions in the areas which do not fall in the jurisdiction of the local
planning authorities. Section 4-K of the Karnataka Town and Country Planning Act,
1961 (Karnataka Act 11 of 1963) stipulates the regulation of development of land in
the areas other than the local planning area. In view of this, the provisions of
section 387 of the Karnataka Municipalities Act, 1964 (Karnataka Act 22 of 1964)
needs to be omitted with effect from 12.08.2021, i.e. from the date of insertion of
section 4-K in the Karnataka Town and Country Planning Act, 1961 (Karnataka Act
11 of 1963).

Therefore it is considered necessary further to amend the Karnataka
Municipalities Act, 1964 (Karnataka Act 22 of 1964) to exempt taking approval for
building plans in rural areas from the Department of Town and Country Planning
and for matters connected therewith or incidental thereto.

As the matter was urgent and both the Houses of the State Legislature were
not in session, the Karnataka Municipalities(Amendment) Ordinance, 2022
(Karnataka Ordinance 03 of 2022) was promulgated to achieve the above object.

N. NAGARAJU (MTB)
Minister for Municipal Administration

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA MUNICIPALITIES ACT, 1964.
(KARNATAKA ACT 22 OF 1964)

XX XX XX

387. Consultation with Planning Authority.- The Municipal Council shall,
in places where the Planning Authority has not been constituted under the
Karnataka Town and Country Planning Act, consult the nearest planning authority

in matters affecting town planning.
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